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to the produciior. of silk in the country
which we really need.

Then a lot of other things. . .
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DR. YELAMANCHILI SIVAJI: Tbe
Minister was about to mention regarding
cotton growers and suddenly he has devi-
ated,

THE  VICE-CHAIRMAN  (SHRI
SATYA PRAKASH MALAVIYA): We
have concluded that item now ... (In-
terruptions) . . . Kindly take your seat.

RE. SUBMISSION OF BACHAWAT RE-

PORT
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SHRI RAOOF VALIULLAH: Mr.
Vice-Chairman, the Minister has categori-
cally stated that he is not going to give
extension to the Bachawat Commission.
Now, the hon. Minister says that it is
under consideratien.

Secondly, I want to know how many
times this Commission has got extension.
Now he says that the Commission is
going to give its report by the 31st May,
1989. What is the guarantee that it will
submit its report by the 3lst of May,
19897

SHRI KAMAL MORARKA (Rajas-
than): I have got a different point.
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' SPECIAL MENTIONS ' *

Lack of Landing Aids on Alternate Run-
way at Bombay Airport

SHRI KAMAL MORARKA (Rajas-
than): Sir, I want to bring to the notice
of this House a very serious situation
about the lack of electronic equipment at
the airperts. The Committee on Public
Undertakings, in its S4th report presented
recently, has pointed this out and I will
just read out two excerpts of the report
of the Committee on Public Undertak-
ings. The first is, the Committee are
astonished with the explanation given by
the Government that as per the standard
laid down by the ICAO, provision of
instrumental landing has not been consi-
dered as a mandatory requirement for
safe landing of jet aircraft and also that
the provision of ILS facility is a costly
proposition and with the limited resour-
ces available, cannot be provided at all
airports in the country. The second ex-
cerpt is, “the Government’s reply is silent
with regard to the operation of Category-
11 Lighting facilities and Category-II ILS
at Bombay airport. The Committee takes
a serious view of the delay on the part of
the IAAI and NAA in implementing the
recommendations of the Committee in
letter and spirit and desires that Categ-
ory-Il ILS system provided at Bombay
and Delhi airports should be made opera-
tional without further delay and the Com-
mittee apprised of the latest position in
the matter within three months of the
presentation of the report in Parliament.”
Now, this is the finding of the Committee
on Public Undertakings. Now, what has
happened is something worse. There was
some sort of instrument landing system,
the old one at Bombay airport. Now, that
is available only on one runway. That
runway needs recarpetting. It has beer
taken up for repairs. So, all aircraft
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